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{Depirment ¢f Revenue)

NARCOTICS CONTROL BUREAU

New DcJhi, the 10th December, 1996
C.€.R.58] — Trexercice of the pewrts conferred by Sub-recticns (2) and (B) of Secton 24 of the Code of
C imi 71 Prececdure, 1973 @d Section 26C of the Narcatics Drugs und Pyycho!ropic Substances Act, 1985, the Cent-al
Geve. hoochy exterds the appoeintment of Shri R.S. Singh, Advocaic as Sprciel Public Prosecutor l'or conducting
chres drivir g el of Narcctic Drugs and Prychetiopic Substances Act, 1985 1 the couts at Vaianpasi for a Farther

pericd of thice years with fleet fiom 13-4-96 on the followirg terms - -

L. FEES PAYARLE

1. Fees for draftirg complaint Rs. 150/~ per case.

2. Fcesfor cffective hearing Rs. 350/- per case.
Rs. 500/- per day for more than one case.

3. Fees for pon-cflictive healirg Rs. 200/- per cosc.

4, Writter, Onisicn Rs. 200/- nor cuss.

5. Corlorarce charges Re. 120/ per conferyy cesubjeet to a naximum of thice conleionces
per casc.

Oder wims end condidons upplicable o his appoinument carlier will centinue 1o apply.

[F.No. 1V/7/95-NCB (Lzgaly]
M.C. MEHANATHAN, Dy. L. gal Advi_er
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MINISTRY OI' INDUSTRY

(Dzpartment of Industrial Development)

(Central Roders Board)

WNew Delhi, the 13th December, 1996

G.S.R. 582, —Wihereas certain draft regulations, further to amend the Indian Boiler Regulations, 1950, were  published us re-
quired by sub-section (1) of section 31 of the Indiun Boilers Act, 1923(5 of 1923) at pages 110} to 1127 of the Gazette of India, Part 11
Section 3, Sub-section (i) , dated the 15th June, 1996 undev the notification of the Government of India in the Mipistry of Industry
(De-partment of Industrial Development) (Central Boilers Boavd) No. G3R 243, dated the 31st My, 1996 inviting objections and
suggestions from all persons likely to be affected thereby till the expiry of @ pueriod of vorty five days from the dute oa which copics
ot the Gazette in which the szid notificution was published were made available to the public:

And wheteas the said Garzeite was made available to the public on the 2nd day of July, 1996:

And whereas no objections or suggestions bave beep regeived,

Now, therefore, in cxercisc of the powers conferred by section 28 of the Indian Boilers Act, 1923 (5 of 1923), the Central
Boilers Board hereby makes the following regulations further to amend the Yadian Boiler Regulutions, 1950, nancly :—

{. (1) These regulations may be called the Indian Boiler (Third Amcudment) Regulatiors, 1996.
(2) They shall come into force from the date of their publication in the Official Garetle.
2. In the Indian Boler Regalations, 1950 (hercinafter veferred as the said regulations), in regulation d,

(i) in sub-regulation (¢), in clause (iv), for paragraphs 3, the following shall be substituted, namecly :—
“Provided further that in respect of the steel made and tested by Well-Known Steel Makers recognised by the Central
Boilers Board in the manner laid down in regulations 4A to 41, a certificate of Well-Known Steel Maker in form [V
A shall be accepted in licu of & certificaty from an Inspecting Authority :
Provided also that in respect of the tubes/pipes made and tested by weil known tube/pipe maker recognised by the  Central
Boilers Board in the manner as laid down in regulations 4A (o 411, a certilicate of manufacturc sod test of well known
tube/pipe niaker in form I D or LI E,as the case may be, shall be accepted in licu of a certificate from an Inspecting

Authority:.”
(i1} in sub-regulation (g), after Note 2, the following note shall be inserted, namely ;—
*Note 3. Photostat copy of the certiflcate in Form 1L C shall be accepted provided it is endorsed by the manufacturer
or the Inspecting Authority.™
3. 1In the said regulations, in Form HIC, for paragraph beginaing with the words, “The part has been designed” and ending with
the words, “‘whose signature is appended hereunder”, the following paragraph shall be substituted, namely :--
“The part has been designed and constructed to comply with the Indian Boiler Regulations for a working pressure of, .. .. ...,

and satisfactorily withstood a hydraulic test using water or kerosenc or any other suitable liquid to a pressure of. .. .. .. ...
onthe..............dayof .........19. .. ... ., .in the presencc of our responsible represertative whose signature

is appended hereunder.”
4. In the said regulations, after Form 1IIC, the following forms shall be inserted, namely :—
“FFORM 111 D™
Certificate of Manufacture and test

{Regulation 4(c)}

Certificate NO-v, .o v vvve i v e e e e .

Date of Manufacture, o . v e i e e e e
Name of Part. .
MakersNamcandaddrcSS
CodcofManufactule/Specnﬁcauons........,4................‘..‘...........,....,.‘,........................,......,....,,
Material

Heat No... ..
Process ofmauufacturc ,

Fully killed/rimmed/semti kllled e e ) .
Chomicalcomposltlon.....‘....A..........,‘.,.
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Pipes

Main QIMCIOSIONS .. . o o ot et ot vt et et et e e e e e e e e e e e ek e e e i e e e e e e
B o125 2Tt
MO OFf MIANUIACIUIG . o . o e ottt i e e e e et e e e e e e e e e e e e e e i e e e e b e e e e e e e e et e
DO R LT L S o LI 3o PO P P
oA test 0N WEId ) o s vt i vt et e e e e e e e e e e e e e e e e e e e e e e e e e e e e e e e e e
S IR -1 9P O
TERSTE SETEOEILL 11 ot ot it et it ot e ot ot oe e ot e et e eh v e s e e e e e ek ee e e e ek e e e e ke e e e e e e e e
Crushmgtc'st

L T R R o7 et 0L =7o) 2R
Bl TN (-1 2
Al DY RUIIC St . . . o it vt i ittt et it e r e eh e e et e e e s e et e e e e e e e e e e e e
NOA-AEStIUCHIVE I IR RTION. s oo ot vt ot et e te a ee e e e it oe et te e ae e e e e e e e e e e e e e e e e e e e

Certificd that the particulars entercd herein arc correct.

The purt has been manufactured to comply with the [ndian Boiler Regulations at our works above named and satisfactorily with-
stood 2 water test of. .. ..vvev. v v.0onthe, oo udavof. o0 19000 0L L. in the presence of our responsible
representative whose signature is appended hereunder.

Maker’s Representative. Maker. .. ...
(Name and signature)

Note :— In the case of pipes made from $teel, made and certified by Well-known Stecl Makers in Tndia or other countries, particulurs
tegarding the ‘materlal® as cortified by them (in any form) shail be noted in the appropriate columns or pavagraphs in this
certificate.

FORMIUE
(Certificate of manufacture und test)
[Regulation 4()]

MIUKEE'S NBIICurs -+ vn s ee e o et ve ot e et b e vt e e e e b e e e e b e e e e e e e e e e e e e e e e e e
Code of Manulacture/SpecifiCitiONS.. . .. v\ vt vt it ot o e e e e e e e e e e e e e e e

Ma{ erjal

3 (=7 LA TS
ProccssofManufaC(ure”..___'_“”_‘__,_”,..,,......,.-...........-'...........-.............-....--...........-......
Fully killed/rimmed/senn KIIC., Lo ot v vt i i e e e o e i e e et e e e e e e e e e e e e e e e e e e
Chemical COMPOSIEION.. .1 v\ 44 vr v e te ot e v e bt oe e et et s e e e eh e b e et i e e e e e e e e e e e e e e
Tubes

Process of MANUFLCTUIE. . | .\ .\ L0 o e o i e et it i e cn et e e e e e e e e e e e e e e e e e
Mt AIMOOSIONS. « o0 oy ot e o et e e e e e e e .

Tolcrﬂnccs'”“”“““”‘_'_””.._'__,,,,,.,,..,................--n-,.~~»-.-~-vv--n----~~-<-:---r~-~---v»~..-....

TCIlSllcbtlﬁ'nSlh‘~v-
ELODZAHON PEICERIARE. . 1. o v et it vt e cbm i re e e e e e
Bend test ,,'_.,_,,,._,‘.,,,.,........,...‘.......u.~~~<~---~---n--:uu»--vnu-.u....n.,....,........_.,,H‘“.:.
T 30T B =] P ~
Cru:.hmgtcst
Pond test on weld
Rulging test and drifting test o

(FOr COPPCr ATIA BIASSH., oo ot vt ot ot e it ettt e e et e e e e e e e e e e e e e e e e e e
NOR-CONSTIUCHYE CRIUMIMATION . « 0 ot vt vt vt e h ot ve et et e e e it e et b e e e et e e ee o h e e e e e e e

Certificd that tire patticulars ealered herein are correct.

The Tubes have been mannfectuicd to comply with the Indian Boller Regalatinnt at our works above named and satisfuctoril y
withstood a water test of. .. .. .........onthe ..o odayof. oo oo 0000100 0000 L L in the presenence of our
responsible feprcscatativ: whosce signature is anpended hereunder,

Mater's Represeptative Maker, .

(Neme and signature)
Note : .- In the case of tubes made (rom steel, made and certilicd by the Well-known Steel Mukers in Indla or other couniries parti
R -

culars regarding the ‘material” as certified by them (if any form) shall be noted in the appropsiate columns or patagraphs in
tlis certifieate™. »
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. In the said rcgulutlons, for Form IV A, the followmz alall Do substituted, nminely
“IORM IV A”
CERTIFICATE OF MANUFACTURE AND RESUT TS O TUNTS
IN LTEU OF FORM TV
[Regutation 4(¢) (iv))

Jt is hereby certified that original stecl Miker's certificate in Form 1V contain followiny information in respect of the materia! ueed

iu the manufacture of the boiler or parts thereof bearing Makers Number @, .. .. .. .. ... Sample and according to Drawing Number
Part of Quantity Cast/Heat No. Plate No.  Sted] Making Process Specification Dcoxidation
Boiler
l 2 3 4 5 0

Name of Steel Maher/Part Test Price No. Certificate No. & Date Length Breadth/0.D. Heat Treatmont
Maker Thickaess

1 3 3 4 5
s Chemical Analysis Y .S, (Ko/mm?) U.TS. (Kg/mm?) Elongation %G.L. Bend Test Remarks
C Mn P S St other alloy-
ing elements ()

1 2 3 4 5
Offlcial Seal lnspecting Authority”

[File No. 6(5)/95-Boilers)
V.K. GOEL, Secy.

Footnote : — The Principal regulations were published in the Guvetc ol India as S.R.O. Nuo. 600 dated [5th Scptember, 1950 and last
amended vids Gazette notifications numbers --

(i) GSR 178 dated 24th March, 1990
(i1) GSR 179 datcd 24th Match, 1990
(ili) GSR 488 dated 9th October, 1993
(iv) GSR 516 dated 23rd October, 1993
(v) GSR 634 dated 25th Decernber, 1993
{vi) GSR 107 dated 26th February, 1994

(Srotra GSR 223 dated 14th May, 1994)
(vii) GSR 250 dated 4th June, 1994
(vili) GSR 402 dated 12th August, 1994
(ix) GSR 427 dated 20th August, 1994
(x) GSR 562 dated 12th November, 1994
(xi) GSR 607 dated 10th December, 1994
(xii) GSR 83 dated 25th Feburary, 1995
(xifi) GSR 93 dated 4th March, 1995
(xiv) GSR 488 dated 9th November, 1996



